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Nau Uslhi, this the 7th day of 3uly,19y5

no n* o la Shr i 3 »p • oh arms, Piembar ̂ 3 ̂

i iui bla jhri hdigaj riemba! ̂

Sy? burendar Singh^
aufiroo.p Singh

^illE Bagarpur,
P»U» Bagarpur,
Diatt: Bi jnora {u,p .}

,C/a Badlu Ram,
Compounder

? / riome, I nairpur,
3'--~b Jrrs jDalhi,

By wdvccats: Bhri S.p^ Sinqha
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Vs

Union of India,
through

1 . i ha bee l6 caryj,
n j, H XS oX* y oT Rh 1 Xwa ys
Railuny Board,Rail Bhauan,
New Delhi, ' *

* fiij Esnaral Danagor,
Nor thorn R--ilu-,,
'3 a r 0 d a H o u s s, i 1 o u Delhi,

3. s ha OivisiGnal Railuay PlanaqpT'
Borthsrn Railugy ,Flaradabad Di^.
Uoradabs.d »P# )

H . i ! 19 Po;rma ne n c D y I ns p ac to r,
Dorthsrn Railua y,B ijnor (U*p 4

ORDER

UI3 nhri 3,p» 'Sharma, fembsrCO)

h

applicant in the Q,A. f ' lad ,30 13,.

■->n ba-sis of having uorked samst'-'oa .1-' LA:;

Ra-luays in tha yser 1963 and iya4 T^ .jnh.

dirscoion to the r3sp:;ndents for his sr-a-.o r 3-.,

33 casual labour and for kesping hie noma in ;ho

• -- A- ' • ' ■ T -'-t'

■  ■ ' ■ LA ■ /"■ r,.O-aeo-'
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I i\>Q Casual Labour Register and reguler.isa e,r L>

servicese That 0»A<, uas dismissad by the ord„-t . .t

cletsd 29,4^95 holding that the application is

barred by delay and laches and referred to the o'

case of rha lion'ble Suprsnie Court — hhonH t'^'

Samante l/s. UQI reported in 1 993 31 (3) 4,c.

rslisf for uhich causa of action was arisen in

1984 cannot be raised 11 years after in 1995,

hggriavad by this order, the applio^nt . ah

has taken tha ground in tho revieu by filinq a /a

gudoBinen'C of she Principal Bench in a bisnch of tp

3s(bnnaxur3 t_.3) dacided on 1,3,95, Tha

copy of the judgeniant filed by tho applicant dufss La

nor go to show tho relevant particulars of

individual applicants as to uhen they

ceased toi^irk as casual labour in the railesys.

Til these bunch of u,i^s, uera dispose, yith ..a

the observation that the petitioners of that ' ..y

can make a rspresentation to the cancGrned

aucnorities giving fuj.l particulsrs of thoir
:

_

servica alonguith proof to substantiate the

,

cl-^iiTi ahat unay havs a right to hava their name -a

'

^neludocj xn ths Livs Casual Labour Ffsoister' sas ' T
. • a'

■

mantionad in the mamo, dated 28,8,37 of the

Ganeral nanager, Northern Railuay. The respondents at



,
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# W <

-  have to dispose of the seros re prase neat ion, Theia
-iff

ia no bar to the petitioner of this cese also to

'-J any repr as3 ntation^ if so advised,, but for

pudt ^"1 review With regard to cert-in facts .for grant

of the reliefs, the Tribunal has to consider uhst'-iQ.r. Lhs

aggrlaved party has appro-ached within time or not*

i he Revisw undsir Ordar 47 ^ la 1, of CitC

lias on the ground whsn ohere is an error i appsranfc

on she face of the racorda which is not the cage

hui t- □ r a 1 scov/sr y of naw informs t ion or doc uneno

w'- ch ua© not readily auailabls with the applican-t

at tha time of argumients inspite of due diligsnce

which is not the stand taken in or any

ms'ttar analoguuus to the above two, Tha ovarmeno

in the is thrnt there should ba no J inference

of opinion bstwsan the'banchas of " , Ho-ovar,

th.:. judgomsnt referred to in the R.f. does not lay

down a ratio. A mora direction to tha petitisnor

X"'. a hunch of cases to file a rspresentation and uhe .

rsspondenco to dispose of representation cannot be

univorsailly applxGCi to each and av case ourninq

bafuics whs ! ribunal a judgarnent is sj. 'cedent when

it is ys dQUn a lay.

In vi.cu of the above, tha

merit and is dismissed by circulation,

/l^Cvt.A. p.p. sHhRm]
konbcr,(ZiyiUm' '3r J
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